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the respondents to file written state-
ment .
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Four weeks time is allowed to enabl
~the respondents for filing of writte
statement. '

List the matter on " 19.12.2001 fo

written statement and further orders.

Lf\,/’f_~1/

Vice-Chairma
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respondents to file written statement,
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for orders on 5.4.2002.
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Written statement has been
filed. The case may be listed for
pearing on 1¢5,02. The applicant
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CENTRAL ADMINISTRATIVE TRIBUNAL ::

S

, GUWAHATT BRENCH.

| O.A./R.X. NO. . 186 . . . . of 2001.

1502002

DATE OF DECISION socccocoocaccs

o

APPLICANT(S)

I
’ ATV AR Trore LH ATYZL, S ANT(S)

| Sri 8. Sarma )

VERSUS -~

RESPCGTHENT (S

_Union.of. India & Cthers. .. .. - -« - . -

| |
Sri. B.C.Pathak, AdLeC.G.8.Ca . .  ADVICZTE LOR A
RESPONUENTS .

Whether may be allcwed to see
the judygment ?
To pe referred to the Reporter or

| Reporters of local papers

not 7

J qrether their Lordships wish to see the fair ccpy of the

P .
U judgment 2

J wnether the judoment iz tO be circulated to the other
| Benches ?

| .

Iy

Judgnent delivered by Hon '‘ble vice=Chairmane.




CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH.
original Application No. 186 of 2001.
Date of Order :; This the 1lst Day of May, 2002.

The Hon'‘ble Mr Justice D.N.Chowdhury,Vice-Chairman.

Shri Tukheshwar Chetia,

.&on of late P.Chetia,

resident of Fancy Cottage,
Nonshillang East Malki, Shillong. + » « Applicant

By Advocate Sri S.Sama.
- Versus =

1. Uniong of India,
represented by the Secrefary to the
Govt. of India, Ministry of Home Affairs,
New Delhi-1.

2. The Secretary to the Govt. of India,
Ministry of Finance, New Delhi.

3. The pay & Accounts Officer,
Central Pension accounting oOffice,
Ministry of Pinance, Govt. of India,
Trikoot-II Complex,
Bhikaji Coma Place, New Delhi-110066.

4. The Pay & Accounts Officer (Assam Rifles)
Ministry of Home Affairs,
Govt. of India, Laitumkhrah,
Shillong=-3, Meghalayae.

S. The Director General of Assam Rifles,
Laitumkhrah, Shillong-3, Meghalaya. » « Respondents

BY; 8ri B.C.Pathak.Mdl ‘COG‘SQCO

CRDER
CHOWDHURY J.(V.C)

The only controversy requiring adjudication in
this application is as to the admissibility of interest
of the delayed payment of revised raté of pension pursuant
to the recommendation of the Fifth Central Pay.Commission
with effect from September 1997.

2. The applicant was serving under the respondents

\\//\v,/Ay‘hd at the time of attaining the age of superannuation

he was working as Superintendent in the office of the

contd.. 2



Director General, Assam Rifles and posted at‘Shillong.

The recommendation of the Fifth Central pPay Commission
came into force with effect from 1.1.1996 by which the

pay of the applicant was revised. pursuant to the aforesaid
revision the applicant got revision of his pay with effect
from 1.1.96¢f to 31.7.97. The applicant was however not
given the benefit towards his pensicn with effect from
1.8.97. He preferred O.A. before the Tribunal which was
numbered and registered as 0.A.335/99. The ©.A was disposed
of at the admission stage directing the respondents to
dispose of his.répresentation and communicate the decision
with a reascned order vide order dated 13.10.99. By order
dated 31.1.2600 revision of pension was made and PPO was
issued. In this applicat;on the applicant stated and
contended that the delay in payment‘of the revised pension
was arbitrary and administrative lapses and therefore

the applicant is entitled for interest of delayed payment.
2. The respondents submitted its written statement
and contended that by order dated 13.10.99 thé Tribunal
disposed of the application with a direction that the
“"applicant may also submit fresh representation giving
details to the apprcpriate aﬁthority of the respondents
within 15 days from the date of the order." pension at
revised rates differential amount of commuted value of
pension and retirement gratuity had been authorised by
the respondents vide Government of India, Ministry of
Finance, Department of Expenditure, Central Pension
Xcounting Office, New Delhi‘’s letter dated 7.7.2000.

The respondents also stated that as a result of implemen-
tation of recommendation of the Fifth Central Pay
commission all the pre 1996 cases of pension have to be

revised by the respondents strictly adhering to the

contd..3



P9

Government of India guidelines on payment of revised
pensionary benefits. In the case of the applicant the
authority had to complete other mandatory formalities
before processing the revised papers for paysent of revised
pension. The revised pension was accordingly made. It was
also mentioned that consequent to the recommendation of

the ¥ifth pay Commission the Government of India issued
guidelines on 14.10.57. On receipt of the office'memodandum
huge number of cases were required to be re-opened for
revision of pension and payment of arrears etc. and thereby
processing of pensionary benefits on revised scale of pay-.
Due to the work lcad for implementation of Fiftnh Pay
Commission there is some deiay no doubt but the delay cannot
be attributable to any borpidity or delingquency.In the
circumstances the application is accordingly dismissed.

There shall, however, be no order as to costse.

| e WU

( D.N.CHOWDHURY )
VICE CHAIRMAN
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) The Pay & Accounts Oftlcer oo ‘~"$ﬁfg_

"7 ‘Central. Pénsion Accounting Office e

Migistry of Finance ' . ’

Govt. of India v -
TRIKOOT II Cumplex '
Bhikaji Cama Place

(Behind Hotel Hysit RdganY)

Nyw Delhl 110066.

o -

Suquct;.Revision of Pension of

 'Shri/Smt ' 1 Teoped 0 OAJJ&,
'\W N ¥ e
holder of PPO No . o O £ oS
[k =7 L~ i & it

Sir,
I request you to muke grrqngem nt ior corrylng wut the modifi-
cation in both the hulves of the suid PPO as ditailed below.

3 (a) . Reviked vension Rs. NSAE

ccloqooooc.t‘ooo.o.qqOv‘.oQQQQIOOO‘On

-',(Rupees;jm;:‘. SY-FWIRI I ,‘C“,Q...EW«QV,Q 4&,“,\7 N ;&1 mﬁ7""""

‘eF.'L"eCtiV(.. J_I‘C)m ..rgqﬂ?-vo.- “ e e 0.0 00 v e s 0 v R

... K@Vised Pension cou A e e e e e .
s P lo CcoO lllutbd hS .‘i{lg Ge e e v.v-o-ntoo “-

| | :(Rup’was. 3 .o_?t\‘ m /fﬁc-.-/&w‘g“‘baot CC{&’N"C'L«I"""""',’1‘
(c)  -Revised Reduced /
V Penslon (thLr Cornr“ututlon r\o u2 123-001000- LA LT LN IR B 2R I I TN S T B N I I Y

(RUPLeS~Q]"-'u$ sl cgee s fendeed #mn~07 J*wzr‘vwﬁj ceeeenae

elLeCtlve irOlTl a\w 6}'1.0%‘{[’.‘4&_{'4 VP'....'.."........‘
2. (8) Differential commuted |
ST TP value puid or being arranged throu: h pay

i‘ ' .Z &ACCuuntS Offlce RS.”W“‘%O'F’b'mtﬁu".”.“”*”“”.““."

(Rupdus.......o.-'.ov.o.a1o.<.

' . (b) 'Differ.ntial comnuted
3 - . valus of Pension

.i(bi;

4 05 9 ¢ 5 0 420 PPN P e PO LY EEPLOEANCLEOEOLEOIOES

|
Playable by LI)“} ban;( L<<\‘?q1l('n f -.on-n.laou'al-ocoo-a.e'qcvo -

.,L(KUP < Bwe ML\..N.............M %vv w@ va@l

(a) or (b) %IHCLﬁ' r is amlic ble should be £illed un the
B ‘other column should be prominontly markd as
'Not asnlicanle').

' Contd.. .2
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~ 133

Deatn cum
Gretujty payable by the
revision ('I'nig
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arranged through Pay &
hccounts Officer concern-d or

BanP/Disbursing Author iny
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(i) Name of Bank/Disburser., ... N1, . .1 1
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Yours faithfully,
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) . . CTRUK COoPY ONLY)

CRENTRAL PENSTON ACCOUNTING OFRITC
b MINTSTRY OF FINANCE, GOVERRMENT OF TN RTA

o CPREROUT= 1T COMPLEX, { BEH IND HOTEL HYATT REGENCY)
e : CORBERAJL OAMA PLACK, NEW DULHT - V0 066,

(SPECIAL SEAT AUTHORITY FOR REVISTON)

234989706853 / 292034 / Al Date @ 31/01/2000

STHE MANAGER

. STATE BANK OF INDIA
~.SHILLONG MAIN BRANCH
- DISTT.EAST KHASI HILL
uaMFGHALAYA- ~

. PIN 793001

VISION OF PENSION OF SHRI1/SMT/KUM. SHR T TURHESWAR CHETTA

LDER OF PPO NUMBER 231989706853
- BRANCH N DUANKHITT BR. SHITLLDNG, MEGHALAYA.

COUNT NUMBER

r, - E )

An amendment letter No PAOQ/AR/PEN/S-1Z/99-2000/488 in respect
ove: is forwarded herewith in original. The modification
th the halves of the ppo and payment arranged

of  FPO mentioned
mav  be carricd out in
a4 ander

‘\ Revigserd Pension (Per Moalh)
"‘"RFVI SEDN BASIC PENSTON - Rs. 3,538 - W,E.From 0170871997

{ Rupecs lhrm‘ thonsane [ive handred Lhirty eight only)
1 .

.TJREV£5FD PEN%ION COMMUTED  Rs. 1,415

(Rupees one Lheusand four hundred {iffeen only)
R}“V[bl'b REDU(‘M) PENSION  Rs. 2,123 W.E.From SENOHOTE T
7 {Rupees two thousand once hundrad twenbty three only)
T AMOUNT OF IJIFFFRPNM/\L COMMUTATTON RAYABLE Rs. 1,299,536 -7
SO : {(Rupees one lac .twentyv nine thoasand {ive hundred thirty
six only)
ADDLTIONAL DEATH/HhFlRPM)NI GRATUTTY PAYARLE Rs., 57,166 ~

K

(Rupees . fifty seven thousand once hundrecd fi fty six only.
REVISED FAMILY PENSION ‘

AT ENHANCED RATE Rs. 3,548 FROM TO UPTO AGE OF 65 YIARS
AT NORMAL RATE Rs. 2,123 FROM TO TILL DEATH/REMARRIAGE
te e :
) ;\ Reduced Pen31on as per col. 3 will take effect from (he date differential
.L»l» ‘commuted value is credited into the pensioner’s account by the bank.
i)t - Pension/Provisional Pension, DA Reliel ete, if paid way be rxdmxtod suitably.
ﬁlli Dearness ‘relief to be allowed as admissible from time fo time.
VI)E: .FP at enhanced rate is pavable w.e.f., date following Lhe death of pensione:
' for 7 years or upto the date shown above, whichever is r.?:.\r,l,'mr“.
PY TO :
.38 ‘l‘UKHl“QW{\I\ (‘llﬂ"ll\ N . . S/ -
LL=FAMEY COTTAGE MALKT ( NONG SHLLLLANG FAST), PAY AN ANCCOURTS O TCRR

{{ LLONG ,MEGHALAYA

f.{ , | f R L
QSMﬂﬂ.
s

M*@::g.t@
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" ®I - 6174596, 6174456, 6174438

FED........ OPAG/A=F/1999-2000/Court Case/ P_),(-/ TS /DAt ooy

;MMM o)

~ with them. : : /4,:

Registered

GOVERNMENT OF INDIA
MINISTRY OF FINANCE

¢ Reef-110066 MEW DELHI-110066

To

Sh. Siddhartha Sharma
Advocate

M.A.Road, Rehabari
Guwahati-781008.

Sir,

With reference to your legal notice dted 7.6.2000 addressed
to the Director General (Assam Rifles), Shillong & a copy
endorsed to this office regarding payment of interest for delayed
payment & compensation in respect of your client Sh. Tukheswar
Chetia, holder of PPO No0.234989706853.

It is stated that as per direction of the Hon’'ble CAT issued
under Judgement Order CAT/GHY/JUDL/4252 dt. 19.11.99 pension at
revised rates, differential amount of commuted value of pension
and - differential amount of retirement gratuity has already been
authorised on the basis of/received from PAO (Assam Rifles) wvide
this office Special Seal Authority No.234989706853/292034/A1 dt,
31.1.2000. Although Hon'ble CAT disposed the application with no
order to cost and there was no delay on the part of this office

ou are requested to contact DG (Assam Rifles), Shillong for an
ther benefits tenable to Sh. Tukheswar Chetia remained pending

Yours faithfully,

. L,
, : Wer & c e
. Sr. Accountsﬂgéi?ggz

- Dy s (9 NRERURE— F

. DEPARTMENT OF EXPENDITURE
CENTRAL PENSION ACCOUNTING OFFICE
TRIKOOT-Il, BHIKAJI CAMA PLACE,

‘bﬂ

PHONES : 6174596, 6174456, 6174438
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8. SUBJECTHG
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b3 Ti=fEnhancement of rate of interest

'*ﬁﬁf%f@g$£§%§%of D.C,R,G, AND RATE OF INTERE
T ZHaion refund of pensionary benefits already drawn, in

i ;e connection with counting of past service under CCS

ﬂ,%u%wjpension) Rules, 1972 and Department of Pension &
#e. v, Pensioners! Welfare 0.M. No, 28/10/84-PU dated

;» %$£§%L29-8~198h 83 amended from time to time,
e R A .

$ . 14
1 ““ThejGovernment have had under conside
i enhancinglthe rate of interes

touo.delayedipayment of DeatheCum

payable on delayed payment
3T EHKKEBRBEE chargeable

ration, the question of
t payable to a Govemment servant on
-Retirement Gratuity where delay occurs
iwrfionraccount cof administrative lapse or for'reasons beyond the control
t#ﬁ?of'coveqpment servant concerned, In Supersession of this Denartment's
Vit i 0.1, No,%7/3/84-PU dated 28th July, 1984, the Preszident is now pleased
I i to decide ‘that where the payment of D,C.R.G. has been delayed
,L%g’-beyondQB(three) months from the date of retirement, an interest at
bt the¥ratePapplicable to GpPF deposits

5 (a present 12 per cent per
&%ﬁ%@n@umﬁ%compounded annually) will be paid to retired/dependents
§£r§5o@§deqqg§3d Government servant,

I SRS T |

. f’" A

5222, ThellAdministrative Ministries are reguested to ensure that -
\ #in allicases where interest has to be pal

_ on Death-Cum-Betirement
N Zﬂrgtuityf’because-of administrative delay, action should be taken
LR te fix responsibility and disciplinary action should be taken .
jﬂ&x:gggiqgtﬁﬁhe officer responsible for the delay,

¥ f‘3.3§31h;?2resident.is a

1so pleased to decid

iiemployees ‘are required to refund the pensionary bensfits received

;*bygthem%{or the service already rendered by them under the Central

1, or” statefiGovernment: or outonomous bodles in order to avail of the

difysbenefitiof counting of past services for pension purposes im terms

I, 0f the*provisions of Rules 17 to 70 of CUCS (Pension) Rules, 1972
izand' Department of Pension & Pensioners!' Welfare<s 0.M. No, 28/10/64-

~.PU dated’{the 29th August, 1984 as amended from time to time, the

“Jrate;ofiinterest will be the rate applicable on GpF accumulations
‘from time::to time, for t e period from the date of recei-t of

4 und to the Government/

e. that wherever the .

igrdypensionary-benefits to date of their ref
|{F pioutonomous Body,

s nb e 'v.ﬁi"‘ i!.;.v_)l
—“(ﬁé{,xﬁg’ 22 S TR A T
' !'é?. %‘ F,: 15 P
1924 J-V'." !.
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" -2y~
; - 2 - o qg/':
1ssue of the orders by the competent
for coun-

where after Lhe
n the pasis of option exercised by an employee
t .service for pensionary'purposes, if an individual does
t the penslonary benefits already received by him within
of the receipt of communication from the Government
1 annum will be

Body, & pand interest @ ! per cent per
rged ;in addition to normal rate of interest mentioned above.
r"%_*:;f.
4 g(a) The rate of interest mentioned in para above will te
cable in all cases where the 0,C.Kk,G. has not been paid

2 0w D

. A
AFE T ey A IS S
e e Atappl

0 SR of this O.M.

‘;5§4£§§33ﬂ43§;on date of issue
: g;?%a.y"~¢(b) The rate of interest nentioned in para 3 above will be
<j?g;¥f,3.:uppglicable in cases of Government servant/employees of
R T W é@ﬁU'onomous Bodies where pensionary penefits already drawn have
A “Finot been refunded to Government/Autonomous Body, as on date of
u%ﬁ.' ¢4 g}§ssue of this O.M. '
o --5:Eﬁ&All existing instructions relating to interest rate payable
by ithe Government or the employzes, s the case may DE, will be EX
£ this 0.M. '

the date of issue O

e

perate vieesTo
o advise the

odies under
rdance with

i”iﬁﬁ?aggggggéto,o
e 5'-‘%'*\":*4’5‘37’,-' o ,
,3ﬂ§%§ﬂ.ﬂ%-All the Ministries/Departments are requested t
ﬁ=ﬁiﬁgattached/subordinate offices/autonomous/statutory b
a 12?xheir'administrative control and to cettle cases in acco

Memorandum.

et Zacthe. provision of this office

4 'Y.IJ. . jtﬂ k _‘j;"f}’:k\j’?‘t? .i . . 0

P .;\j:":‘ @ (_‘: * . . . .
N”QQ%?#§§§§8;§£uIn so far as persons serving in the {ndian Audit and Accounts
;iﬁ%ﬁﬁkDepagtment are concerned, these “rders issue after consultation
“%@ﬂgﬂyigpgthe Comptroller & Anditor General of Indie.
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- IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

GUWAHATI BENCH: GUWAHATI

0.A NO 186 OF 2001 |
Shri Tukshewar Chetia
Vs

Union of India and Others

Written Statement submitted by the Respondents.

The respondents beg to submit the Written Statement as follows: -
1. That with reference to statement made in Paré 1, this deponent
begs to state that the applicant filed an application OA No 335/99 before

the Hon'ble CAT with prayer for the payment of revised rate of pension

pursuant to commencement of 5" central pay commission

recommendation wef 01 Aug 97 with arrears together with interest @

18% p.a wef Sep 1997. The Hon’ble CAT vide order dated 13 Oct 1999

disposed of the application with a direction that the “applicant may also *
submit fresh representation giving details to the appropriate authority of

the respondents within 15 days from today. The respondents shall



communicate a speaking order to the applicant within 60 days from today”.
Pension at revised rates, differential amount of commuted value of
pension and retirement gratuity has been authorized by the respondents
vide Govt of India, Ministry of Finance — Department Expenditure, Central
pension Accounting Office, New Delhi letter No CPAO/A-3/1999-
2000/Court Case/P-21 dated 07 Jul 2000 attached as Annexure 7 of the
application.

As the Hon’ble CAT disposed of the application with no order as to
cost of the suit and there was no delay on the part of the pension paying
authority, therefore no payment of interest for delayed payment of revised
pension came for consideration of the Hon’ble CAT while passing the
order dated 13 Oct 99. Accordingly, the respondent No 3 as per annexure
7 of the application informed the applicant through his advocate.

2. That with reference to averments made in Para 2 of the O.A this
deponent no comments to offer regarding period of limitation for filing the
application. However, the applicant may be put to strictest proof thereof.
3. That with reference to averments made in Paras 3, this deponent
has no comments as the matter relates to jurisdiction of the Administrative
Tribunal.

4. That with reference to averments made in Para 4(1), this deponent
begs to state that it is denied that the respondents were delaying the
process of settlement of applicants’ pensionary dues including the revised
rate of pension. |t is stated that as a result of implementation of
recommendation of the 5™ CPC, all the pre-1996 cases of pension/family
pension have to be revisgd by fh—e* r;pondent department strictly adhering

to the Govt of India guidelines on payment of revised pensionary benefits.

g



In the instant case, IPS of the applicant was prepared on revision of his
pay duly verified by the audit authority and fo shall have to complete other
mandatory formalities before processing the revised papers for payment of
revised pension. The revised pension was made vide an order dated 31
Jan 2000.{ The applicant subsequently made an application for payment
of interest on the delayed payment of revised pensionary benefits which
was discarded by the Hon’ble CAT while disposing“OA No 335/99 vide
order dated 13 Oct 1999 due to lacks merit.
5. That with reference to averments made in Para 4.2, the deponent
begs to offer no comments as the matters stated herein are in the
personal knowledge of the applicant.
6. That with reference to averments made in Paras 4.3 the deponent
begs to offer no comments being a matter of record. It is denied that there
non-application of mind in calculating the pens}on of the applicant. The
date of superannuation of the applicant was 31 Jul 1997 and accordingly
his pension papers as per statutory pension rules was processed six to
eight months prior to his date of retirement. Implementation of 5" CPC
fixation of pay and payment of arrears was circulated by the Govt of India
/kide officer memorandum F No 50(2)/97/IC-1 dated 14 Oct 1997.
A True copy of OM dated 14 Oct 1997 is attached
as Annexure _€| of this written statement.

On receipt of the same OM huge number of cases were required to
re-opened for revision and payment of arrears etc and thereby processing
of pensionary benefits on revised scale of pay. Thefefore, the contention

of the applicant is just imaginary and devoid of real facts and normal



procedure although the applicant served in a Central Govt Department
more than 34 years.

7. That with reference to averments made in Para 4.5 and 4.6, the
deponent admit the averments being a matter of record.

8. That with reference to averments made in Para 4.7, the
respondents denies the concluding lines of the Para as the applicant
cannot suffer tremendous financial hardship for non-receipt of 18%
interest for delayed payment of revised pension as he has already drawing
pension and other dues on retirement.

9. That with reference to averments made in Para 4.8, the
respondents beg to offer no comments being a matter of record.

10.  That with reference to averments made in Para 4.9, the deponent
begs to submit that Govt departments are functioning on the fime to time
guidelines given by the respective Ministries and laid down Acts and Rules
which a citizen cannot challenge as the applicant is challenging which is

contrary to his normal conduct basing on which President of India is

paying pension to the applicant. The authority subject to fulfillment of

certain procedures has sanctioned revised pension by the concern

Department.  The applicants’ revised pension was paid inspite of

voluminous document work long channel between the respondents official

NI ’
location which increased the work load due to the implementation of 5™

CPC, of course some delay under circumstances which is beonafide and

natural cannot be ruled out. That the applicant is a pensioner and

~decisions and sanctions have to be taken from various officers and

—

especially if it is a matter of any payment which has to be withdrawn from

e et
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State Exchequer then very careful and detailed Channel have to be

adopted.

11.  That with reference to averments made in Para 4.10, the deponent
denies the averments being misguiding and only to gain a case in favour
of the applicant, the applicant is misrepresenting his financial position as a
pension cannot suffer from tremendous financial hardship in want of
interest on delayed payment of revised pension. That there were
instruction dated 12 Mar 1998 from controller of accounts nat to pay the
arrears on revised pension without pre-check; hence applicants case was
dealt with normal proﬁedure observing all the guidelines of the audit
authority/pension paying authority. Therefore, the contention of the
petitioner is only to misguide the Hon’ble Tribunal.

12.  That with reference to averments made in Para 4.11 to 4.15, the
deponent begs to offer no comments being a matter of record. However,
the petitioner may be put to strictest proof thereof.

13.  That with reference to averments made in Para 4.16 the deponent
begs to submit that There is a provision for payment of interest on the
delay payment of gratuity beyond three months from the date of retirement
under Govt of India decision (2) below of Rule 68 of CCS (Pension) rules,
72 if delay attributable to administrat_i_\fi_lapses, but the present legal
notice relating to the detay payment of arrears of payment on accounts of
revision of pension/gratuity/commutation and not original retirement
benefits, which were paid timely before the date of retirement. Moreover,

| it would be evident from the verdict of the Hon’ble CAT by way of filing OA

V\ No 335/99 as mentioned in the Legal Notice, who has ordered for release

of payment of retirement benefits only and did not consider for payment of



interest for lack of merits. And if the alleged interest on delay payment of
arrears of pension/gratuity/commutation of the instant case applicant is
conceded then other will follow the suit causing a heavy extra expenditure
will have to be incurred by the Exchequer on one hand, and on the other
hand, the normal routine works of the pension Branch to settle pe.nsion
cases of a average of 250 numbers of personnel retired in every month
will be hampered

14.  That with reference to averments made in Para 4.17 and 4.18 the
deponent begs to offer no comments being prayer of the applicant before
the Hon'ble Tribunal.

15. That with reference to averments made in Para 5.1 t0 5.5 on ground
for relief the deponent begs to submit that none of the relief as prayed for
are tenable before the eye of law and no Constitutional mandates are
violated by not admitting interest on delayed 'payment of revised pension
to the applicant.

16. That with reference to averments made in Para 6 and 7 the deponent
has no comments to offer.

17. That with reference to averments made in Para 8 of the application,
the deponent begs to submit that no relief can be extended being

devoid of any merit.
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VERIFICATION

| Major Sandeep Kumar, age 34 years, Son of Shri JP Sharma,
working as .Joint Assistant Director (Legal) in the Office of the
Directorate General Assam Rifles being authorised to hereby verify
and declare that the statements made in this written statement are true
to my knowledge, information and believe and | have not suppressed

any material fact.

And | sign this verification on thisf;fzr& day of Ey«{(. 2002.

~Depanent

¥ g fgns (fafl)
Jolnt £35t¢ iiractor (Legal)
PETINAT T T G :
Cir.crorate Gunerai Assama RKSS®
fawtn— sego
Shiilong — 793011
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